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Item No.03         Court No. 2 
 
 

  
BEFORE NATIONAL GREEN TRIBUNAL  

PRINCIPAL BENCH, NEW DELHI   
 

   
 

  
Original Application No. 600/2025 

 

 
Shri Sanatan Dharam Kumar Sabha through  
its President Sh. Bal Krishna Singla        Applicant 

 
 

 

 

Versus 

 
 State of Punjab & Ors.               Respondents 
 

 
 

 Date of hearing: 04.12.2025 

 
 

 

 

 

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
   HON’BLE DR. AFROZ AHMAD, EXPERT MEMBER   

  

  

 

 Applicant:      None for the Applicant. 
 
 
 

  

ORDER 

 
 

 

1. Shri Sanatan Dharam Kumar Sabha through its President Sh. Bal 

Krishna Singla, has sent the present letter petition to this Tribunal by post, 

which has been treated and registered as O.A. No. 600/2025 for exercise 

of suo moto jurisdiction in view of law laid down by Hon’ble Supreme Court 

in Municipal Corporation of Greater Mumbai vs. Ankita Sinha, (2022) 

13 SCC 401. 

 

2. The original application has been registered with title in the name of 

‘Bal Krishan Singla’ personally instead of registering the same in the name 

of  ‘Shri Sanatan Dharam Kumar Sabha through its President Sh. Bal 

Krishna Singla’ and title of the original application is ordered to be 

corrected accordingly. 
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3. The relevant part of the letter petition enumerating grievances of the 

applicant is reproduced as follows:- 

xxx…………………….………………..xxx………………………………………xxx 

 

“Sub.: Heaps of garbage adjoining Cremation Grounds. Ghalori Gate, 

Patiala 

Hon'ble Sir, 

Respecfully stated that the mountain type heaps of garbage has come to 

everyone's neck intolerable even to cremate the bodies 

Please give strict orders to Municipal Corporation, Patiala.” 

 

4. The applicant has enclosed copy of letter with the letter petition. The 

relevant part of the letter reads as under:- 

 

“Sub.: Request for immediate removal of garbage dump. 

Hon'ble Sir, 

We are 113 years old an NGO running 17-18 institutions in the service of 

people of Patiala. To name a few some, Aggarsain Hospital, Apahaj Ashram 

(for differently abled people), Bal Niketan for orphan School, three 

community centres, two cremation Grounds etc. 

One Cremation Ground at Rajpura Road has no its match in Punjab. 

Everyone appricates. The another ground situated at Ghalori Gate has 

become a shame for us. It is so much filled with foul smell as people who 

come along for cremation, finds difficult to stand. The cremationare 

controlled by our employees as many people start vomiting and giddiness 

with foul smell. The reason is Municipal Corporation unloading total city 

garbage adjoining. 

The Corporation has created hell for the people. People living nearby, has 

demonstrated many times but no effect on deaf ears. Sir, it may lead to 

some epidemic. 

While keeping in mind the people's problem and our concerns, we request 

you Sir, please relieve us from this unbearable problem.” 

 

 

5. The applicant has not appeared today personally or through 

authorized representative. 

 

6. We have gone through the original application and documents 

enclosed with the same. 

 

7. Prima facie the averments made in the application raise substantial 

questions relating to environment arising out of the implementation of the 
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enactments specified in Schedule-I to the National Green Tribunal Act, 

2010. 

 

8. In view of the averments in the application, we consider it 

appropriate to have response of (1) State of Punjab through Principal 

Secretary, Environment, Forest and Climate Change, Government of 

Punjab (2) District Magistrate, Patiala (3) Punjab Pollution Control Board 

(PPCB) through Member Secretary (4) Municipal Corporation, Patiala 

through its Commissioner who stand impleaded as respondents No. 1 to 4. 

The Registry is directed to prepare and attach memo of parties to the 

application and issue notices to respondents No. 1 to 4 requiring them to 

file their replies/responses within one  month.    

 

9. In view of the averments made in the application, we also consider it 

appropriate that a Joint Committee be constituted to verify the factual 

position and take appropriate remedial action.  Accordingly, we constitute 

a Joint Committee comprising of representatives of Central Pollution 

Control Board (CPCB), PPCB and District Magistrate, Patiala and direct the 

same to meet within two weeks, undertake visits to the site, look into the 

grievances of the applicant, verify the factual position and take appropriate 

remedial action by following due course of law and submit its report within 

one month. The PPCB will be the nodal agency for coordination and 

compliance.  

 

10. List on 06.02.2026 for further consideration. 

 

11. The applicant may be informed about the next date of hearing fixed 

and be asked to join the proceedings physically or through V.C. on the date 

fixed. 
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12. A copy of this order may be sent to the Member Secretary, CPCB, 

Member Secretary, PPCB and District Magistrate, Patiala by email for 

requisite compliance. 

 

Arun Kumar Tyagi, JM 

 
 
 

  Dr. Afroz Ahmad, EM 
 
 

 

December 04th, 2025 

 Original Application No. 600/2025 
 AB 
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Photographs taken during the day of visit on 06.01.2026 
 

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

View of Solid Waste Heap View of Solid Waste Heap 
  

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

View of Leachate & dumping of fresh 

waste at Dump Site 

View of Solid Waste Heap 

  

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

View of Solid Waste Heap & Leachate 
collection tank 

View of Solid Waste Heap towards 
Cremation Ground 
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View of Solid Waste Heap View of Solid Waste Heap 
  

 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 

View of Collection of leachate at 

Cremation Ground sides pits 

View stagnation of Leachate and Dry 

trees at Cremation Ground area 
  

 
 
 
 
 
 
 
 
 
 
 
 

 

View seepage of Leachate and Dry trees 

at Cremation Ground 

View of weigh bridge for bioremediation 

trucks 
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